
central AD(^ in I sir a hue tribunal principal bench

1) 0,A.No.1 34/99

u i th

2) O.A.Wo;i27/99

/h

Neu Delhi: this the 4 day of 01

eON'BLE nR..s;RVADIGE,UICE CHAIRflAN (A)!.

mN'BLE OR..AiA/EDA\/AL U, nETTBERCo)

OA No,1 34/99 S

1 .■ Sohan Kumar
S/o Shri Brij flohan,
R/o R2H 885/B Raj Nagat,'
N eu 0 el hi'iri

2;' Rishi De\i^
S/o Dhoop Singh,'
R/o UpPj Siuana-,'Rohtak';^ '

3.' Rajpal Singh Negi,
s/o Iota Singh/
r/o ^.Sector 1/646,
R •'K;'Puram',
N eu 0 el hi7'

4, Harkesh Chauhan,
s/o R.A.Chauhan,
r/o UPO Nanukalan,
Gurgaon','

5,- Sube Singh,
s/o S.Singh,'
r/o UPO Behalai flahendragarh*"'

6. K.K.KarkiV
s/o L a te R . R .'Kup a,
r/o 0-616/^,'East Kiduai Nagar,
N eu D el hi/i

7 Dharampal Rathi/*
s/o T.R.Rathi,'
r/o Rathiuash Oat,.
Sidhraua.li,
Gurgaon'jl

8,' Brijendra singhl'/
S/o sata Singh','

r/o 7/T21 , Qakshin puri,
Neu Delhi'jl

9. S.^Kv'SinhaV
s/o Late H.K.Prasad ,
R/o K-I43, K-Block,
Gali No.2,
(*la hilp ur,'
N.Delhi,'^
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1 0',^ Wange Ram'>
s/o K.'Singh,

r/o UPO.^KhekraV
Ba gp a th'i?!

11 Sa ru a n Kum a r
S/o GaneshV

R/o H.No.210 naidangarhiV

NeuOelhil

I2i^ M.-S.W8gi;^
s/o A ytar Singh,'

r/o Sector l/s^,

R . K.purani
Neu DelhiV^

1 3o' Bhaguan Singh BhandariV

S/o Trilok Singh','
r/o Sector 7/359 pushp \iihar,
SakBi:i' i
N eu Da 1 hi

.14, N.S.Yaday'j
s/o Raghubir Singh,

r/o PO Nan gal Deuat

(Nbu cargo ComplB*.),
Nbu Delhi ......Applicants,

2) OA No/127/1 999

1.' Ramesh Chandra ,
s/o Kanhiya Lai',
R/o UPO Jikilykala (Aklipur)V
Gurgaon,'

2, Satpal Yadav,

s/o LaijiHari Kishan,

r/o UPO Gurao:ra,

Reuari'il

Rajcndra Singh Chauhan>"
s/o Balbir Singh,
r/o UPO Ratnala','
Bagl-pat,

4,'' Baljeet Singhj'

s/o Mauji Ram,
r/o UPO Samp la ,

Ro htak

5. Udai Ram'j^''

s/o Sh.lats Nand R,am,
r/o 40 0 9, Gal i No 3,
paharganj,.
Neu Delhi^i ^
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6.' Kuluant Singh,'
S/o phool Singh",'
R/o D-3l, Gali No .'9, Bhrampuri,
Neu Del hi

7.' Sri Niuas Sharnria'^'
S/o Ram Kishan,
R/o UPO Brahanee," BhajjarJ

8.' Kushal Ram','

s/o L^l^am,
r/o .Sector l/542,
R .''Kipuram',^
N eu 0 el hi

9i^ Dharambir Singhi"
s/o Phool Singh'^
r/o 403/3, Pram Nagar'^'
Neu Del hi

(All are working in NCRB, Neu Delhi)

. . . •' Applicants,^

\/ersus

1,' The Secretary,
ninistry of Home Affair^,*'
Gout.' of India,
North Block,
Neu Del hi'i:1

2, The Ss.cretary,
Deptt.:^of Expenditure,
Ministry of Finance'/

Gout, of Indiay

No r th B1 o ck,

Ntou Delhi/

3,^ The DirectorV'
National Crime Records Bureau (NCR B),
East Block 7 R.K.puram,
Neu Delhi-66 ....Respondents/

Aduo ca tes;

For Applicants: shri Deepak yemjay

For Respondents: Shri N.K.Agarual (in OA No.H 34/99)

Shri A.''K.^Bharduaj (in OA No. 127/99)

ORDER

S.R/Adiqe.\yc(A):

As both these ClA's sinuolue dommon questions

of lay and fact, they are being disposed of by 'this
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commoFT order#'

Applicants who are Constables (in 0A-l34/9g)

and Head Constables (in OA No. 127/99) in the National ,

Crime Records Bureau (NCRB ) seek pay psrity with

their counterparts in the Finger Print Bureau, uhich

is also a part of the NCRB uith monetary benefits

u.'e.T.^ 1 . 96|

The case of the applicants is that the NCRB

uhich is an attached/subordinate office under MW

has various sections viz-i"! Computer & Systems, GAD,

Finger Prints, Records etc. It is stated that uhile

on the basis of 4th pay Commission's recommendations
Head Con s tabl e

con sta bl es/in Computer .& Systems, GAD, Records etc.'

uere in the scale of RdgsoO-l 1 50/-l!h^le^Con'S^ble?/S/J''®^
FPB uere in the scale o f Rs"/950-1 400,£^T;tif's^dl1^fBren?fe®iS^^®^^
pay scales have been perpetuated as a result of the

recommendations of the 5th pay Commission also, in as

much as uhile Constable in C & S', GAD, Records etc.'

to uhich category applicants belong have been placed
.  ̂ , /and 30 50 -4590in the Scale of Rs.2 6 50 -40 0 0 /there in fpS haye been

^  • 4.1^ , / / 32 00 - 4 900placed in the seal e o f fe.^30 50 - 4 5 90/-.L It is contended

by applicants that the educational and other qualification'/

duties and responsibilities/- nature of uork etc of

Constables and Head Constables in C&S,GAO, Records

aections of NCRB are similar to that of Constables and

Head Constables in FpBof NCRB and indeed both sets of

Constables and Head Constables are uorking in the same

offices and their duUes are interchangeable.' Therefore

it is contended that this difference in pay scales is

arbitrary, discriminatory and violative of Articles 14
cv
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and 16 of the Constitution as it offends the principle
of ♦Equal pay for equal uork-^'/l

Respondents in their reply have challenged
the OA. Besides averring that it is not the functions
of Courts/Tribunals to revise pay scales, it is
anphasised that Constables/Head Constables in GAD etc
of I\ICRB are governed by separate recruitnent ruled,'
their seniority list is different, they are not
interchangeable, and their duties and r esponsibil ti es
are also distinct and seperate from that of their

counterparts in FPB of NCRBJ It is anphasised that FP B
constitutes a specialised technical field in NCRB,'

and hence Con s ta bl es/Head Constables working therein
enjoy a higher pay seals.! it is stated that pay
scales granted ^ applicants is as per 5th pay Commission *s
r e comm en da tio n s'^^

Ue have considered the rival contentions.

Respondents do not deny that appiij^nts' claims
have been supported by NCRB^ Indeed, the Home Secretary
himself in his letter dated 3D.iaB5 addressed to the
Finance Secretary (Annexure-A3) had also recommended
parity of pay scales between Constables/Head Constables
in other sections of NCRB and those in FpB of NCRB .
Ue are fully ayare that it is not within the jurisdiction
of the Tribunal to revise the pay scales of Govt.i
employees, and we do not propose to do so'.i However,
as there are materials on record to show that applicants*
claims were supportidat some stage or the other by two
out of the 3 respondents in the OAs, we call upon
respondents 1 and 3 to have this matter referred to
the Anamolies Committ^ for its opinion if that

oCommittee is still uorkino If not-9» f no t^ responden ts No.1 and
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3 should themselves in consultation uitt^ Respondent r\b»'2
^ /A both s

examine the claims of applicants^^For parity of pay

scales uith their counterparts in. FpB of NCR8 in the

background of the principle of equal pay for equal

uork after making a comparative analysis of the

educational qualification, method of recrui tnent,

uorkload, functions, duties and responsibilities and

p erquisi ties, if any of the tuo sets of employees^ This

examination should be done by uay of a detailed, speaking

and r easoned order within 6 months from the date of

receipt of a copy of this order under intimation to

applicants^

.The OA^<i=fee.dispo sed of in terms of .:para 6 above.

No CO 8 tsvi

®•' Let a copy of this order be placed on each

OA's case record.'^

( OR.A.VEDAUALLI ) (S.R.ADIGE )/
piember(d) yiQE chairman(a).

/ug/


